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VERSUS 
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(Rep. by Sh R.K. Manjhi, DR) 

 
 

 

 

CORAM :   HON’BLE MR. JUSTICE (DR.) SATISH CHANDRA, PRESIDENT 

 HON’BLE MR. B. RAVICHANDRAN, MEMBER (TECHNICAL) 

 
 

                                                             
FINAL ORDER NO. 57329/2017 

 

 

PER B. RAVICHANDRAN : 

 

 The Misc. Application is for placing on record certain 

documents which, according to the assessee-Appellants, are 

relevant for deciding the issue involved.  The learned counsel for 

the assessee-Appellants submitted that the Misc. Application may 

be allowed.  

 

2. Upon perusal of the Misc. Application and having heard 

both sides, we allow the Misc. Application.  
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3. During the course of submissions made by both sides 

and on perusal of the appeal record, we note that the Service Tax 

liability of the assessee-Appellants can be re-examined by the 

original authority as certain additional documents were submitted 

by the assessee-Appellants before us which were admitted to be 

taken on record.  Accordingly, we set aside the impugned order 

and remand the matter to the original authority to decide the case 

afresh after taking on record the additional documents, now made 

available before the Tribunal, but by providing a reasonable 

opportunity to the assessee-Appellants to present their case.  

4.  In the result, appeal filed by the assessee-Appellants is 

allowed by way of remand. 

[(Dictated & pronounced in the open court) 
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